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Judgement

@JUDGMENTTAG-ORDER

1. The learned Counsel for the appellant and Mr. S.N. Kantawala, the learned
Counsel for the Respondent.

2. The following substantial questions of law arise in this appeal:

(a) Whether for initiating inquiry proceedings under the provisions of the Customs
House Agents, Licensing Regulations, 1984 against Customs House Agent, is it
necessary or precondition to initiate action against the custom house agent under
the provisions of Customs Act, 1962?

(b) Whether the inquiry proceedings under the Customs House Agents Licensing
Regulations, 1984 are independent and distinct from any other penal action or any
other proceedings under the provisions of Customs Act, 1961?

3. Admit.
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